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In midst of a recruitment process, the
Apolicant, herein, has represented to the aathorities
for giving consideration to his case for reasons

stated therein. During midst of the recruitment

process and during the pendency of his representa=-

tion, the Applicam has approached this Tribtinal

with the present Original Application filed under
Section 19 of the Administrative Tribunals Act,1985,

It appears, this case is premature,

faor the

aforesaid reasone
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at the admission stage, with direction té’t‘ne
Respondents to complete the eelection process
expeditiously.and, while éoing so, they should .
keep in mind the grievances of the Applicart,as
raised in his representation and in this Qriginal
Application.

Wwith the aforesaid obd@ervation and direction,
this O.A. stands disposed of.

Send copies of this order to the Respondents,
along with copies of the 0.A., and free copies
of this aorder be handed-over to Mr. D.K.Mohanty,
Id. Counsel appearing for the Applicant and to
Mr e Ue.B.Mohapatra, . 3C e Standimj Counsel for

the Union of India; on whom a copy of this 0.A.

has already bheen served.

_ Member (Judicilal)




